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Central Adninistrative TribgﬁaW; Principal Banch
‘ﬁ,NquW?CJQ
Hon'ble Shri R.K.f8hooja, Mewmber{a)
Mew Delhi, this A% day of Mav, 1997

Shri. Kanta Prasad

Fx., Ganaman .

Under P’rmdncmt-w.y Inspector

ATigarh.

Houss NO,}‘Q/S‘Q

Jyotshi Khyali Ram Wali Gali

Aligarh(U.P.). : ... Applicant

v

{(By Shri B.S.Mainse, Advocate)

Unian of India .
, -
The Gensral Manags
Northern Railway
Baroda House :
Mew Delhi. e Respondent

(By Shri B.S.Jain, Advocate)
ORDER
The applicant claims that he wmr%ed as  Caszual
Labour under PWI, Northern PdI wWay ., A iq h from 5.3.1931

to 5.4.1983 for a total number of 393 davs,  He has

is Casual Labour Card at Annexiirs
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that in terms of Railway
Roard's Circular No R (NGYTT/CL 20 dated  25.4.1586
circulated by the General Manager,. Norther Railway vide

his letter dated 28.8.1887
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of such Cazual Labour who ware discharagsd at  any  time
afte l.l 1381  on gomp1etﬁon of wark or  for want of
further productive work, should continue to be borne  on
the Live Casual Labaour Reagister. & copyv of the circular
lTetter is  at Annexura AE,‘ #pp]ﬁcant’% arieva n\é 1s that
thoudgh he made a number of representations for inclusion
of his name on the Live Casual Labour Reaistaer, and for
his re-engagement  in terms of zeniority, the respondent=a

have not  affordad any relief. He has now aporoached the

Tribunal for a dirsction to have his{included \qamg
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Live Casual Labour Register and his further angagenment as

" Casual Labour. The respondents deny that the applicant
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on his own accord in 1983 and he therefore i1s not coverad

by the 1987 instructions.

2. 1 have nheard thsa counsel on both -sides. Shied

o

B.5.Mainee, learnad counsal For the applicant relies  on.

ats of this Tribunal and in narticular Net
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various judgen:
Ram V=. Union of India & othérs fﬂ% We.24471/91)  and
Ratan Kumar ¥s. Union of Tndia & Others (0A No.2308/813
in which a direction was giuven, in similar -facts, o
consider the representations of the anolicants to have
Atheir names  placed on theALﬁve Cazual ! abour Register.
The learned counszel for the respondents, NOWevear, re?ies
an Ratam Chandra Sammanta and Others Vs, Union of India
& ther% (J7 1993(3) SC 418) and the decizion of the
Trﬁbuna]_in 08 No.726/96, Raj Kumar Vs. Union of india &
Others wherein the apo1§camt3 prayers were dismissed on
the around of 1agﬁes and Timitation. shiri B.S.Jain,
Tearned counsel for the respondents contands that  here
also applicant himself states that he had heen disengaged
in 1984, he has approached tnis Tribunal after & gap of

12 wvears in 1996 and he has thus lost any richt even Af

3. 1 have cansiderad the contentions of  hoth the

counsel. In Ratam Chandra Sammanta and Others{supral the

Supreme Court considerad the olea of -Casual L abourers who

~od

were retrenched hetwesn 1975 to 19 case

fan

2. The oresen

is of disengagement after 108% which is coverad by Nef
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Ram's and Ratan Kumar's (supraj cases and the specific

instructions of the Railway Board compsbed in their
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87. e learnsd counsel for th

[a]

Circular dated 28.

i

respondants  also  submits  that the applicant iz not

ntitled to anyv relief since he left the amcloyment -on

]

his own accord. Howaver, he is unablae to show that any

notice was issusd to the-applicant by the respondents.

4, In the facts and circumstances of the case and

)

following Net Ram (supra), this 0A is disposed of with a

i

irection to the respondants to consider aspplicant’s case
and include ©his name in the Live Casual Labour Register

if he is  eligible for such inclusion in terms of the

—t

Railway Board's Circular dated 28.8.1987. The applicant

chall 2lso be aiven sngagemant as Casual Labour as  and

—
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when need arises in accordance with rules and "
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